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The 17th May 2022

No-04/Kshe.Stha.Seva Niti-(Amin-cum-Raj.Karm.)-02-01/2021-192(4)/Ra.—In exercise
of the powers conferred under the proviso to Article 309 of the Constitution of India, the Governor
of Bihar hereby frame the following rules for the constitution of the Bihar Amin-cum-Rajaswa
Karamchari Cadre and for regulating the procedure of recruitment therein and other conditions of

service:-

1. Short title, extent and commencement.—

(1)

(i)
(iii)

These rules may be called the Bihar Amin-cum-Rajaswa Karamchari Cadre
Rules, 2022.

It shall extend to the whole of the State of Bihar.

This notification shall come into force from the date of its publication in Official
Gazette.

2. Definitions.—In these rules, unless there is anything repugnant to the subject or

context:-
(a)
(b)
(©)
(d)
(e

®

“State Government” means the Government of Bihar;
“Department” means the Department of Revenue and Land Reforms;
"Governor" means the Governor of Bihar;
“Cadre” means the Bihar Amin-cum-Rajaswa Karamchari Cadre;
“Appointing authority” means the Additional Chief Secretary/Principal
Secretary/ Secretary, Revenue and Land Reforms Department, Bihar, Patna;
“Cadre Controlling Authority” means the Additional Chief Secretary/Principal
Secretary/Secretary, Revenue and Land Reforms Department, Bihar, Patna;
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(2
(h)
()
©)

“Year” means the financial year i.e. the period from the 1st day of April to the
31st day of March of the following year;

“Commission”” means the Bihar Staff Selection Commission;

“Board” means the Bihar Combined Entrance Competitive Examination Board;
“Vacancy within a year” means a vacancy arising in a particular year from the
creation of new posts in the Service, by way of retirement, death, removal and
dismissal;

3. Constitution of the cadre.—

(a)
(b)
(©)

This cadre will consist of Amin-cum- Rajaswa Karamchari category posts.

It shall be a State level non-gazetted cadre.

Before the implementation of these rules, the employees appointed and working
in the category of Amin and Rajaswa Karamchari will automatically be deemed
to be included in this cadre.

4. Sanctioned Force.—

(@)

(b)

(©)

The number of posts of Amin-cum-Rajaswa Karamchari in this cadre shall be
the same as the sanctioned/determined posts of Amin and Rajaswa Karamchari
by the Government till the date of coming into force of these rules and with
effect from the dates thereafter, as may be approved or determined by the
Government from time to time.

The number of the sanctioned strength may be reduced/increased by the State
Government from time to time or may place any number of posts under
suspended animation.

The pay scale/pay level will be admissible to Amin-cum-Rajaswa Karamchari
as may be prescribed by the Finance Department, Government of Bihar from
time to time.

5. Age Limit—The minimum age of the candidate for Amin-cum-Rajaswa Karamchari
shall not be less than 18 years as on Ist of August of the year in which the application has been
invited. The maximum age limit shall be the same as fixed from time to time by the General
Administration Department of the State Government.

6. Reservation.—The provisions of reservation/roster as prescribed by the State
Government from time to time will be applicable in the appointment to the post of Amin-cum-
Rajaswa Karamchari.

7. Recruitment.—

(a)

(b)

The direct appointment to the posts of Amin-cum-Rajaswa Karamchari shall be
made on the basis of recommendation obtained, based on the result of
competitive examination conducted by the Commission/Board or any other
authority selected in this behalf by the Department, following the prescribed
norms and procedures for the Intermediate (10+2) level competitive
examination.

For appointment to the post of Amin-cum-Rajaswa Karamchari, it will be
mandatory for the candidate to possess Intermediate (10+2) or equivalent
qualification from any recognized Board/Equivalent Institute.

8. Period of probation.—

(a)
(b)

(©)

Every Amin-cum-Rajaswa Karamchari appointed against the basic vacant post
shall be on probation for a period of two years from the date of joining.

If the conduct and service of the Amin-cum-Rajaswa Karamchari is not found
satisfactory during the period of probation, the period of probation may be
extended for a further year, if it appears that there is a possibility of
improvement in his conduct and service. If the conduct and service is found
unsatisfactory even during the extended period, his service may be terminated.
After the first increment after appointment, the next increment will be available
only after passing the Hindi noting and drafting examination conducted by the
Department of Rajbhasha and the computer competency test conducted by
NIELIT.
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9. Training.—

(@)

(b)

The decision regarding training of Amin-cum-Rajaswa Karamchari will be
communicated by the Department from time to time. To take training of Amin-
cum-Rajaswa Karamchari as per the decision of the department will be
mandatory. If any examination is scheduled at the end of the training, it will be
mandatory to qualify in that also.

Training related to the work of land measurement and land records will also be
given to the personnel working on the post of Amin-cum-Rajaswa Karamchari
and as per requirement, the work of land measurement and land record can be
taken from the employees working in the above posts. .

10. Service confirmation.—Amin-cum-Rajaswa Karamchari appointed on probation shall
be eligible for confirmation in service on the expiry of the period of probation subject to the
following conditions:-

(a)
(b)

(©)
(d)

if the Department prescribes any departmental examination, has been passed in
that,

has undergone the prescribed training from time to time and passed the
examination, if conducted, at the end of the training

The conduct and service during the period of probation has been satisfactory.
Passed in Hindi Noting and Drafting Test and Computer Efficiency Test
conducted by NIELIT.

11. Seniority.—The seniority of Amin-cum-Rajaswa Karamchari will be determined in
order of merit as communicated by the Commission / Board or other authority selected in this behalf
by the Department. In determining the seniority the rules and procedure laid down by the General
Administration Department of the State Government from time to time will be followed. The mutual
seniority of the appointed Amin and the Rajaswa Karamchari before the coming into force of the
rules will remain unchanged.

12. Amin and Rajaswa Karamchari appointed and working in pre-determined pay scale.—

(a)

The cadre of Amin and Rajaswa Karamchari, already appointed and working
regularly in the prescribed pay scale in the districts, will be dying cadre and the
posts of Amin and Rajaswa Karamchari of this cadre will become automatically
terminated after their retirement or for other reasons.

Vacant post obtained due to retirement or other reasons for Amin
and Rajaswa Karamchari, appointed on the basis of the earlier procedure, the
appointment will be made on this post in the light of these rules, considering it
to be added for appointment under these rules.

13. Control over miscellaneous/establishment related matters.-

(a)

(b)

All the matters related to posting, service confirmation, maintenance of merit
list, promotion and establishment of the members of this cadre will be under the
department.

After the retirement of the employees of this cadre, their retiral benefits will be
paid by the Circle Officer of the concerned zone after the approval of the
Collector.

14. Repeal and Saving.—

(a)

The Bihar Amin Cadre Rules-2013, Bihar Amin Cadre (Amendment) Rules-
2016, Bihar Amin Cadre (Amendment) Rules-2017, Bihar Rajaswa Karamchari
Cadre Rules-2011, Bihar Rajaswa Karamchari Cadre (Amendment) Rules-
2013, notified before the commencement of these rules and All the earlier
letters/orders/circulars issued from the Department regarding the appointment of
Amin and Rajaswa Karamchari are hereby repealed.
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(b) Notwithstanding such repeal, all appointments made under previous
Government circulars/rules or otherwise shall be valid by law as if they were
made under the relevant provisions of these rules.

By order of the Governor of Bihar,
Brajesh Mehrotra,
Additional Chief Secretary.

refterd, AAfHaTery gouned,
fagrR, geaT aRT yaIfera vd gfsal
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